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[Shri Vasant Sathe]
1 have written to the State Govern-

ments to do something about that; it 
is within their power. Then Sir, re-
garding 28 suggestions, since they are 
of a constitutional nature, we could 
not accept them. We have not accep-
ted the 28 suggestions. They are still 
being examined, That is the posi-
tion about them.

MR. DEPUTY-SPEAKER: I shall 
now put the amendment of Shri Par- 
ulekar to the vote of the House.

Amendment No. 16 was put and 
Negatived.

MR. DEPUTY-SPEAKER; We shall 
take up the Clauses next time. Shri 
Sathe, in a cinema theatre, there are 
four shows. Therefore, you will have 
to come for the fourth time.

SHRI VASANT SATHE: In some 
theatres, the show goes for weeks and 
weeks. This will also go on for 
weeks.

15.01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS 

Th ir t y - s e c o n d  Rep or t

MR. DEPUTY -SPEAKER: Now we 
take up Private Members’ business. 
SHRI Y. S. Mahajan.

SHRI Y. S. MAHAJAN (JAL-
GAON); I beg t0 move the following:

‘That this House do agree with 
the Thirty-second Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 10th December, 
1981.”
MR. DEPUTY-SPEAKER; The

question is:

“That this House do agree with 
the Thirtysecond Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to

the House on the 10th December,
1981.”

The motion was adopted.

MR. DEPUTY SPEAKER: Now we 
move 0n to the introduction of Bills. 
The first Bill is in the name of Shri 
Vikhe PatiL Shri Patil. !Be is not 
here. The next Bill is also that of 
Shri Patil. Not here.

The third and fourth Bills are also 
that o f Shri Patil. He is not here. 
The next Bill is that of Shri Fernan-
des. Shri Fernandes.

He is also not present. The next 
two bills under item Nos. 6 and 7 
are also that of Shri Fernandes. He 
is not present. Item No. 8 is in the 
name of Shri Ram Swarup Ram. 
Shri Ham Swarup Ram. He is not 
present. The next Bill under item 
No. 9 is that of Shri R.L.P. Verma. 
Mr. Verma.

15.02 hrs

INDIAN SOCIAL DISPARITIES AND 
POVERTY ABOLITION BILL*

MR. DEPUTY-SPEAKER: Shri
Verma. You may seek leave of the 
House to introduce your Bill.
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MR. DEPUTY-SPEAKER: The
question is;

“That leave be granted to intro-
duce a Bill to provide for leave to 
introduce a Bill to provide for ab-
olition of social, educational and 
economic backwardness of the citi-
zens belonging to other backward
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